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Mr. M.S.Ramamurthy ) : Advocate for the Responacin(s)
CORAM :
o)

The Hon’ble Mr, M.Y.Priolkar, Member {a)
)fhe Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to sce the Judgement? 7}7
2. To be referred to the Reporter or not? f\m

3. Whether their Lordships wish to see the fair copy cf the Judgement? fs

4. Whether it needs to be circulated to other Benches of the Tribunal? v
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
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Original Application No.808/91

Bhupinddr singh ees Abpplicant
v/s
Uni@h of India & Ors. «+s Respondents

CORAM : Hon'ble Member (A), shri M.Y.Priolkar

Appearances:

Applicant by Mr. G.S.Walia, Advocate.
Respondents by Mr. M.S.
Ramamurthy, Counsel.

ORAL JUDGMENT 3 Pated : 13.4.1992
XPer. M.Y.Priolkar, Member (a) X

The applicant who retired from Railway service on
6.7.1988 was in occupation of a Railway Quarter which ;as
alloted to him while in service. He vacated the same
Railway Quarter on 20.4,1990, The grievance of the applicant
is that the respondents have refused to issue post~retirement

passes to which he is entitled for the rgasom of continued

occupation of the Railway Quarter even after retirement.

2. This question of legality of withholding post
retirement passes for non-vacation of railway quarters has

now been decided by a Full Bench of this Tribunal in the

case of shri vazeer Chand V. Union of India (1991) (1) ATJ,60.
In its judgment delivered on 25,5.1990, the Full Bench has held
that the withholding of post-retirement passes for non-vacation

of the quarter is unwarranged and legally impermissible.

3. The learned counsel for the respondents, however,
submitted that the Railway administration has already filed
apspecial Leave Petition against the Full Bench judgment and

further that they have also gmk xkax sought a clarification
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on the judgment delivered by the Supreme Court on 27.11.89
in the case of R.,P.Wahi and others, ow Tae fawe Sﬁ4ﬂ£”yb' %

4, in view of thejFull Bench judgment cited above, we 3
have to hold that the action of the Railway admipistration
in withholding the post-retirement has to be held as
illegal. Accordingly,_ngdirect the respondents t0O issue
post retiremfgt passes to the applicant in accordance with
the rules anéréecisionjin the Full Bench judgment. wf would
also clarify that in view of the clarifications sought from
the Supreme Court on tﬁeir decision in the case of R.FP, Wahi
and others, the respondents woﬁld be entitled to act in
accordance with such clarifications as may be given by the
Supreme Court. The applicant, however, if he is aggrieved
by any action taken byjthe Railways in pursuance of the
clarifications given by the Supreme Court will be at

liberty to approach this Tribunal %R again in accordance

with law, if he is so advised.

Let a copy of this order be issued in a week's tine.
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( M,Y. Priolkar )}
Member (A)

v/~

q,»



